RB,

IN THE CCNTRAL ACMINISTRATIVE TRIBUNAL [)A
: PRINCIPAL BENCH /

0,A,1309/98

Nay Oelhi this the 16th day of November,99,

HON®BLE MR, USTICE V.RAJAGDPALA REDDY,VICECHAIBMAN(D)
HON®BLE SMT, SHANTA SHASTRY, FEMEER(A),

Raj Kamal

$/o Komal Prasad

working as Asstt,Director

Gensral Foreign Trade,

Office of Director Generalof

Foreign Trade, Udyog Bhawan,

New Dslhi,

R/0,39-D, Rouse Avenuo

New Bslhi=110002, "es0oo Applicaent

(By Advocate Sh, S.C,luthra)
Versus

1., Union of India
Thlgough the Secretary
Min, of Commsrce
Udyog Bhawan,

New Delhi,

2., Director General of Foreign Trade,

- Udyog Bhawan,
Newy Delhi, s00o Respondsnts

{8y Advocate Sh, R,P.Aggarual)

ORDER (Oral)
éy Reddy,J~

Lesarned coungsel for the agpplicant seeks
permission to yithdrgw the case, Ths OA is accer-

dingly dismissed as withdraun, o cests,

Q.

(SMT,SHANTA SHASTRY) (V.RAJAGOPALA REDODY)
Mm(A) ve ()




